
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

O.A. No. 198 7

671

DATE OF DECISION . 18>5.19B7

P .R .Sharma Petitioner

Advocate for the Petitioner(s)

Versus

Union of India and others Respondents

_Advocate for the Respondent(s)

GORAM : i.11' ij u- 'o ri 1":;. ... i'

The Hon'ble Mr. BoC.Hathur, \/ica-Chairman

The Hon'ble Mr. Shresdh'aran Nair, Gudicial f'lernber

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4.Uhether to be circulated to all Benchos or not?

{3 .L .PlathuT )
diCB-Chairman

i(G .Srsedharan f'Jair)
Judicial Hember

.



FIHAL DROER :?

CENTRAL ADF]INIST:^ATI TRIBUNAL

PRINCIPAL BENCH :NE!iJ DELril

Original Application.No,671 of 1987

P 311arm a

Uni'-'H of India

and others

is.

Applicant

3p ondents

CQLinse 1 • f or appliennt .. ''J . P .5harina, Advocsts

Counsel for rsspondant

CQRAR: Hon'ble Shri B.C.Rathur, Uice-Chairman

and

Hon'ble 5hri G. .'ureedharan Nair, 3udicial
Hembsr

ORDER LF THE TRIBUNAL DELIJERED 3Y

Hon'ble Shri G.Sreedharan i^air on 15,5.1987

Heard the counsel for the applicant.

The applicant serving as Asst.Station

Plaster at Kaninalchas otation. Northern Railway

from 3uly 1984, has ciiallenged the order dt.26,4.1987

transferring riim- to Sathrod. Tlie ground urged

is that the order is punitiue since the applicant

had brought to the notice of t.he authorities

abo^jt 'the lekage of railuay rBvyenue, on which
L

the third respondent. Sr.Operating Superintendent

got annoyed. It is also urged that the transfer

h-.s been made to accommodate the fourth respondent

(

'V



- k

-y-

. c,
/2/ /

and as such is malafide..

On hearing the^counssl for the applicant

and on going through the records, ue are not

s.Titisfied that intsrference is called for by"

this Tribunal. It is settled that this Tribunal

-uill not interfere with orders of transfer unless

such orders are passed on extraneous considera

tions and. not in the interest of exigency of

•administration. In the instant case, tbe trarls-

fer of the applicant is not an xpiuxdeai •

incident. Certain transfers, promotions and

postings of Station Masters and Asst.Station

Masters have been issued by a consolidated

order in connection uith •implefnsntation- of the

grades
neu policy due to merger of the tuo^EafeiKsa of

Asst.Station Masters into one single grade

and also taking into account the periodical

transfers. As pointed out earlier the applicant

had been in the present station for more than

three years, a.nd if along uith asueral others, - .

he has beefi considered for transfer and that too

a station? admittedly within 200 Kms., ue cannot

accept that it is a case of malafides §nd

not in the exigencies of adminis.tration.

Counsel for the applicant also invited
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our atosntion -co tne representation that

the applicant had given to the authorities

regarding alleged irregularities as far as

Handling of railway revenue. The said repre~

sentaticn uas turned down, after an inquiry.

Though it isurged that the order of transfer

•>Jas the result cf the annoyance en the '

part of the third respondent, there is no

foundation far the said averment' for it is

o.Lgi,ii icanu tn-at uhe order .of transfer uas

not passed imrnediatBly after t he submission

of the representation or even after its

rejec-cionj but has only been made in the

Routine transfers effected,in the circumstanced

adverted to earlier.

The other ground urged ^ that the

^-ransier nas been made to accommodate the

fourth respondent is also not supported by

any material. - '

In the circumstancesy the application

is dismissed.
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(B.C.PIatnur) (G .SrasiilTiaran Hair!
ice-Chairman 3udicial Mamber '


